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APPROPRIATION (RAILWAYS)
NO. 3 BILL®, 1966

The Minister of Railways (Shri S.
K, Patil): I beg to move for leave to
introduce a Bill to authorise payment
and appropriation of certain further
sumg from and out of the Consolidated
Fund of India for the service of the
financial year 1966-67 for the purposes
of Railways,

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appripriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financia]l year
1966-67 for the purposes of Rail-
ways.”

The motion was adopted.
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Shri 8. K. Patil:
Bill.

1 introducet the

NO. 4 BILL®, 1966

The Minister of Railways (Shri S.
K. Patil): I beg to move for leave
to introduce a Bill to provide for the
authorisation . of  appropriation of
moneys out of the Consolidated Fund
of India to meet the amounts spemt
on certain services for the purposes
of Railways during the financial year
ended on the 31st day of March, 1964,
in excess of the amounts granted for
those services and for that year.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 381st
day of March, 1964, in excess of
‘the amounts granted for those’
services and for that year.”

The motion was adopted,

Shri 8. K. Patil: I introducet the
Bill.

13.28 hra.

DEMANDS FOR SUPPLEMENTARY

GRANTS (KERALA), 1966-67 AND

DEMANDS FOR EXCESS GRANTS

(KERALA), 1962-63 AND 1963-64—
contd.

Mr, Speaker: The House will now
proceed with further discussion of the
Supplementary Demands for Grants
and Demands for Excess Grants in
respect of Kerala.

Mr. Kachhavaiya.
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fIntroduced with the recommendation of the President.
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Still there is no quorum. The bell
is being rung for a second time—

ferd NEF A &, e AT ¥ g8
SLULLU

Mr. Deputy-Speaker: Some
Motions have been moved.

Cut
-1 now put them to the vote of the

Al the Cut Motions were put and
negatived,

Mr. Deputy-Speaker: The question
1s:

“That the respective Supple-
mentary sums not exceeding the
amounts showpn in the third
column of the Order Paper be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March 1967,
in respect of the following De-
mands entered in the second
column thereof—

Demands Nos. XXX, XL, XLV,
L and LV.”

The motion was adopted,
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Mr. Deputy-Speaker: Order, order.

Shrl.!inlnm Chand Kachhavaiya:
‘There is no quorum in the House.

L]
Mr. Deputy-Speaker: The bell is
being rung.

'

Now, there is quorum,
The question is:

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the Order Paper be
granted to the President out of
the Consolidated Fund of the
State of Kerala to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1067,
in respect of the following De-
mands entered in the second
column thereof—

Demands Nos. XVI, XVII, XIX,
XXV to XXVII XXXII,
XLIII, XLV to KLVII and
Lv.”,

The motion was adopted.

Mr. Deputy-Speaker: The question

1s;

is:

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the
President out of the Consolidated
Fund ‘of the State of Kerala to
make good the amounts spent
during the year ended 3lst day
of March, 1968, in respect of the
following Demands entered in the
second column thereof—

Demands Nos. I, XII, XXI,
XXXII, XXXIII, XXXV,
XXVII, XLV and LI".

The motion was adopted.

Mr. Deputy-Speaker: The question

“That the respective excess
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the
President out of the Consolidated
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Fund of the State of Kerala to
make good the amounts spent
during the year ended 31st day
of March, 1964, in respect of the
following Demands entered in the
second column thereof—

Demands Nos, I, X, XII, XXI,
XXI11, XXV, XXXVII,
XLIII and XLVI.”.

The motion was adopted.

[The motions for Demands for Sup-
plementary/Excess Grants in respect
of Kerala, which were adopted by
the Lok Sabha, are reproduced be-
low—Ed.]

Demands for Supplementary Grants
(Kerala) For 1966-67

Demanp No. XXX—HARLJAN WELFARE

“That a supplementary sum not
exceeding Rs. 9,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XXX Hari-
jan Welfare.”

DeMAND No. XL—MISCELLANEOUS

“That a supplementary sum not
exceeding Rs. 6,82,400 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XL Mis-
cellaneous.”

DeMaND No. XLV—CAPITAL OUTLAY
ON INDUSTRIAL AND Economic Devk-
LOPMEN

“That a supplementary sum not
exceeding Rs. 15,85,5000 be gran-
ted to the President out of the
Consolidated Fund of the State of

DEMAND

(Kerala)

Kerala to defray the charges
which willl come in course of
payment during the year ending
the 31st day of March, 1867 in
respect of Demand No. XLV Capi-
tal Outlay on Industrial and Eco-
nomic Development.”

DeMAND No. L—CaprraL OUTLAY OW

TRANSPORT SCHEMES

“That a supplementary sum not
exceeding Rs. 1,08,500 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1867 in
respect of Demand No. L Capital
Outlay on Transport Schemes.”

No. LV—LOANg AND ADVANCES
BY THE GOVERNMENT

“That a supplementary sum not
exceeding Rs. 41,00,000 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19687 in
respect of Demand No. LV Loans
and Advances by the Govern-
ment.”

Demanp No. XVI—Umrversrty Epuca-

TION

“That a supplementary sum not
exceeding Rs. 300 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XVI Uni-
versity Education.”

DeMaNDd No. XVII—GENERAL Epuca-

TION

“That a supplementary sum not
exceeding Rs. 30,000 be granted

410°
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(Kerala)

to the President out of the Con-
saliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XVII.
General Education.”

DEMAND No. XIX—MEDICAL

“That a supplementary sum not
exceeding Rs, 1,00,000 be granted
to the President out of the Con-
saliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XIX Me-
dical.”

Demanp No. XXV—ANIMAL
HusBANDRY

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the. Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XXV
Animal Husbandry.”

DemaND No. XXVI—CoO-OPERATION

“That a supplementary sum not
exceeding Rs. 80,000 be granted
to the President out of the Con-
saliated Fung of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XXVI Co-
operation.”

DemAnp No. XXVII—InpUsTrizs

“That a supplementary sum not
solidated Fund of the State of
to the Prqsident out of the Con-
solidated Fund of the State of
Kerala to defray the charges

D.S.G. & DE.G. KARTIKA 27, 1888 (SAKA)
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which will come in course of

payment during the year ending

the 31st day of March, 1967 in

respect of Déemand No. XXVII In-
dustries.”

DEMAND No. XXXII—IRRIGATION

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
soliated Fungd of the State of
Kerala to defray .the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in

respect of Demand No. XXXII
Irrigation.”

DeMAND No. XLIII—Caprrar CurLAY

ON PusLic HeALTH

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XLIII
Capital Outlay on Public Health.”

DEMAND No. XLV—CAPITAL OUTLAY OK

INDUSTRIAL AND EcoNomic Drvevor-
MENT

“That a supplementary sum not
exceeding Rs. 48,11,600 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1967 in
respect of Demand No. XLV Capi-
tal Outlay on Industrial and Eco-
nomic Development.”

DemAND No. XLVI-—CAPITAL OUTLAY

ON IRRIGATION

“That a supplementary sum not
exceeding Rs. 30,00,000 be granted
to the President out of the Con~

soliated Fung of the State of
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Kerala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XLVI
Capital Outlay on Irrigation.”

DeMAND No. XLVII—CArPITAL OUTLAY

ON PusLIC WORKS

“That a supplementary sum not
exceeding Rs. 300 be granted
to the President out of the Con-
soliated Fund of the State of
Kerala to defray the charges

which will come in course of -

payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. XLVII
Capital Outlay on Public Works.”

DEMAND No, LV—LOAN AND ADVANCES

BY THE GOVERNMENT

“That a supplementary sum not
exceeding Rs. 9,77,000 be granted
to the President out of the Con-
soliated Fung of the State of
Kcrala to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967 in
respect of Demand No. LV Loan
and Advances by the Govern-
ment.”

Demands for Excess Grants (Kerala)

for 1962-63

Demanp No. I—AGRICULTURAL INCOME

Tax AND SALES Tax

“That a sum of Rs. 656,421 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respeect of
Demand No. I Agricultural In-
come Tax and Sales Tax for the
year ended the 31st day of March,
1963.”

Demand No. XII—Jans

“That a sum of Rs. 1,389,707 be
granted to the President out of

(Kerala)

the Consolidated Fund of the State
of Kerala to make good an cx-
cess on the grant in rdapect af
Demand No. XII Jails for the year
ended the 3l1st day of March,
1963.”

DemanD No. XXI—PusLic HEALTR

ENGINEERING

“That a sum of Rs, 85,05,960 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No, XXI Public Health
Engineering for the year ended
the 31st day of March, 1963.”

DEMAND No. XXXII—IRRIGATION

“That a sum of Rs. 5,64,780 be
granted to the President ouiy of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XXXII Irrigation for
the year ended the 31st day of
March, 1963.”

Demanp No, XXXIII—PusLic WoORKS

“That a sum of Rs. 8,53,463 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XXXIII  Public
Works, for the year ended the
31st day of March, 1963.”

DeMAND No. XXV—TRANSPORT
SCHEMES

“That a sum of Rs. 1,27,768 be
granted to the President out of
the Consolidated Fund of the State
of Kerala 1o make good an ex~
cess on the grant in respect of
Demand No. XXXV Transport
Scheme for the year ended the
S1st day of March, 1963.”

DeM2ND No. XXXVII—PrNSIONS

“Phat a sum of Rs. 598,191 be
granted to the President out of
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the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
d No. XXXVII Pensions
for the year ended the 31st day
of March, 1963.” ’

DEMAND No. XLV—CaPrTaL  OUTLAY

ON IRRIGATION

“That a sum of Rs. 67,73,571 be
granted to the President out of
the Consolidated Fund of the Slate
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XLV Capital Outlay
on Irrigation for the year ended
the 3(st day of March, 1963.”

DeMaND No. LI—COMMUTED VALUR OF

PENSIONS

“That a sum of Rs. 76,183 be
granted to the President out of
the Consolidated Fund of the Slale
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. LI Commuted Value
of Pensions for the year ended
the 31st day of March, 1963.”

Demands for Excess Grants (Kerala)

for 1963-64

DemaND No. I—AGRICULTURE INcOME

Tax AND SALEs TAx

“That a sum of Rs. 1,03,865 be
granted to the President out of
the Consolidated Fund of Lhe State
of Kerala to make good an cx-
cess on the grant in respect of
Demand No, I Agriculture Income
Tax and Sales Tax for the year
ended the 31st day of March,
1964.”

DemMAND No. X—Di1sTRICT ADMINISTRA-

TION AND MISCELLANEOUS

“That a sum of Rs. 39,835 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good un cx-
cess on the grant in resgcit of

DSG. & DEG. 4106
(Kerala)

Demand No, X District Adminis-

tration and Miscellaneous for the

year ended the 31st day of March,

1964.”

DeMAND No. XII—Jans

“That a sum of Rs, 1,36,409 be
granted to the President out of
the Consolidated Fund of the Slate
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XII Jajls for the
year ended the 31st day of March,
1964.”

Demanp No. XXI—Pusuic Heavrs
ENGINEERING

“That a sum of Rs. 28,75,164 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XXI Public Health
Engineering for the year ended
the 31st day of March, 1964.”

DEMAND No, XXIT—AGRICULTURE

“That a sum of Rs. 2,01,844 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demang No. XXII Agriculture for
the year ended the 31st day of
March, 1964.”

Demand No. XXV—ANIMAL HUSBAN-

DRY

“That a sum of Rs. 1,00,502 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No. XXV Animal Hus-
bandry for the year ended the
31st day of March, 1964.”

DeMAND No. XXX VII—PENSIONS

“That a sum of Rs. 31,23,600 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
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Demand No. XXXVII Pensions for
the year endeq the 31st day of
March, 1964.”

DzMAND No. XLII—CAPITAL OUTLAY
AND PusLic HeEALTH

“That a sum of Rs. 19,60,020 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an ex-
cess on the grant in respect of
Demand No, XLII Capital Outlay
on Public Health for the year
ended the 31st day of March,
1964.”

DemaND No. XLVI—CAPITAL OUTLAY
ON IRRIGATION

“That a sum of Rs. 1,07,59,677 be
granted to the President out of
the Consolidated Fund of the State
of Kerala to make good an cx-
cess on the grant in respect of
Demand No. XLVI Capital Outlay
on Irrigation for the year ended
the 31st day of March, 1964.”

13.36 houms,

DEMANDS®* FOR SUPPLEMENTARY
GRANTS (GENERAL), 1966-67
and
DEMANDS FOR EXCESS GRANTS
(GENERAL), 1963-64
Mr. Deputy-Speaker: The House
will now take up discussion and vot-
ing on the Suppl tary D d
for Grants in respect of the Budget
(General) for 1966-67 and the De-
mands for Excess Grants in respect of
the Budget (General) for 1963-64.
Both these sets of Demands will be
taken up together.

(i) Demands for  Supplementary
Grants (General) for 1986-67

DemANp No. 2—FORKIGN TRADE

Mr. Deputy-Speaker: Motion mov-
ed:

“That a supplementary sum not
exceeding Rs.  24,00,00,000 be
granted to the President to defray

ed:

4108
(General)

the charges which will come in

course of payment during the year

ending the 31st day of March,

1967, in respect of Demaad No.

2 Foreign Trade”.

DEMAND NO. 16.—EXTERNAL AFFAIRS

Mr. Deputy-Speaker: Motion mov-

“That a supplementary sum not
exceeding Rs. 67,00,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1967, in respect of Demand No.

+ 16 External Affairs.”

Demanp No. 41—MiINISTRY or HeALTH

AND FAMILY PLANNING .

Mr. Deputy-Speaker: Motion mov-

ed:

“That a supplementary sum not
exceeding Rs. 5,60,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1967, in respect of Demand No.
41 Ministry of Health and Family
Planning.”

Demano No. 52—Devar
Mr. Deputy-Speaker: Motion mov-

ed:

“That a supplementary sum not
exceeding Rs. 500,000 be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1967, in respect of Demand No.
52 Delhi.”

Demanp No. 52-A—CBANDIGARH
Mr, Deputy-Speaker: Motion mov-

ed:

*That a supplementary sum not
exceeding Rs. 1,61,20‘000 be

eMoved with the recommendation of the President.





